





?ARAGRAFH il
FINANCING

m"'mﬁas will finance the coaperation activities with the resources assigned in
e budgets, ‘subject 1o their nvaﬂabmty and the pmvisio::'g of ‘their

gree that all expenses. arising from the cooperation activities. unider this

| d ‘as mutually agread between the Parties, exoepi when
hanisms are. ‘availabte for: spedﬁc activities as ‘deemed.

appropniate by the Pa:ﬁes‘

; lnthespeeiﬁ:;case of the exchiange of personnel, the Parties will establish in-writing

he terms and conditions that will.be apphcab{e to this: acﬁvity

PARAGRAPH VIII
LABOUR RELATION

n:‘actwrtiea ‘set out in-this. MoU the pefsonnel

fong and, | m’, no émplcyrhehf relauonshlp will be
rty-‘wlt:q1 under ne drcurnstanm whatsoever. ‘will be
te employer.

tax, he;'aim%amtary\and ‘natuonal"sewhty provisibds in.the host country nd wlll not’
be able to participate in. any other activity that. does not correspond to thenr
fv.;nctrons The assigned personnel will leave the host country in accordance with its

!aws and regu!auons
PARAGRAPH IX

DISPUTE SETTLEMENT

Any dispute which may arise in connection with the interpretation or apphcatlon of
this MoU will be settled by mutual agreement between the Parties in a friendly
manner.

This MoU is not intended to nor does it create any legally binding obligations or
comesponding rights for the Parties under the domestic law of the Parties. or
international law.

PARAGRAPH X
FINAL PROVISIONS

The cooperation under this MoU will continue for the duration of four years. After the
said initial period, the MoU will be automatically extended for further periods of four
years each, unless one of the Parties notifies the other Party of its intention to
terminate the MoU, by sending a notice in writing at least 90 calendar days before
the end of the then-current four-year period.




Thee early termination of this Mol will

5 Tbis Mou may b; amended hy me mutual agreement by thc Partws fgnmlizodby'i‘ s

an exchange of written communications, ‘specifying the:date of its entry Into. forx

Either Party may terminate this MoU at.any time through written. notice:fo. the other
Parties at least thirty (30) calendar days in advance.

affec M‘cbt,nphﬁon ‘of any cooperation
activity which has been formalized while it 8 MOU - was in f

Signed in the city of DELH  en tfmcfbas&of wo.

thousand and sixteen, in'the: English fanguage.

(RAMESH ABHISHEK) (uM THUAN KUAN)
'SECRETARY HIGH. COMMISSIONER OFTHE |
DEPARTMENT OF INDUSTRIAL REPUBLIC OF SINGAPORE' TO‘I'HE

: ‘AN,D PROMOTIQN REPUBLIC OF INDIA
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